CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
Original Application No., 558 of 1998

Jabalpur, this the 3rd day of April 2003.

Hon'ble Mr. R. K. Upadhyaya - Membaer éhdmnv.)
Hon'ble Mr. A.K. Bhatnagar - Member (Judicial)

Bansi Badan Su, S/o Late Kalipada Su,
Aged about 26 years, (Dependent of
deceased employee), R/o Madai

(Near Sector I/VFJ) P.O:-Richai

Dist. Jsbalpur. M.P. = APPL ICANT
(By Advocats - None)
| VERSUS
Union of India, through,
The Chiaf General Manager,
Telecom Factory Jabalpur,
Jabalpur, M.P. = RESPONDENTS

(By Advocate - Shri P. Shankaran for Shri S.C. Sharma)
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Nobody is present on behalf of the gpplicant, even
at the second call, The relief claimed by the applicant
is for compassionate appointment on the death of the
spplicant's father shri Kalipada &1, who was Class-IV
employee in the respondmRnts arganisation and died in.

harness on 22.04,1995,

2, It isclalmed by the gpplicant that he being the
second son Of the deceased @vernment servant is entitled
for the gppointment on compassionate grounds on the

death of his father on 22,4,1995. It is further stated
that the family of the deceased Gvernment 8&rvant
consglsts of six membars, The gpplicant is the second son

of the deceased Government servant. It is also claimed
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that in spite of the post being vaeant, the respondents
have failed to provide compassionate appointment and have
rejected the claim of the gpplicant. Therefare, this
application has been filed befare this Tribunal,

3e The responden‘ts in their reply have stated that
the deCeased Gvernment servant Swri Kalipada &1, father
of the gpplicant was working in the Canteen, Telecom
Fectory, Jsbalpur, He expired on 22,04,1995 due to long
sickness. The deceased @vernment servant could have
attzined the age of superannuation on 31,03,2007. It is
also stated by the respondents that the deceased Government
left behind four dependents,namely, his widow, two sons
and a daaghter, The fanily of the deceased Government
servant has received Rs,67,054/~- as terminal benefits,
The widow of the deceased Gvernment servant ls receiving
fanily pension @ Rs.117@f= per month, The mother of the
applicant had sbmitted an gpplication far compassionate
appointment of her younger son, i.€,, Shril Banshi Badan
(gpplicant in this Ccase)., The case £or g8ant of com~-
passionate gppointment of her son was processed by the
respondents. It was put for .consl.deration before the
High Power Committee meeting, which was held on 25,3,96
and 546 ¢96. Howdver, this High Power Committee did not
find the case of the gpplicant saitable for being
offerred compassionate appointment in view of the
limited number of posts and large number of goplicantse
It is also stated by the respondents that the gpplicant
secured 40 marks out of 100 on the scientific method,
and nobogyws};ured lower marks has been offerred for
compassionate appointment. The learned counsel for the
respondents stated that this gpplication being devoid

of any merit deserves to be dismissed.
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4o We have heard the learned counsel far the respéndents

and have perused the material avallable on record carefully,

5e In vyew of the fa£t that the gpplicant'’s case has
been considered by the High Power Committee for com-
passionate gppointment, However, the respondents have not
found the claim of the gpplicant suitable for compassionate
gppointment, Therefore, they have informed the gpplicant
&cordingly by letter dated 22,08,1996 (annexure a-3).

The applicant cannot claim compassionate appointment as

a matter of right, The scheme of compassionate appointment
is intended to provide immediate financial help on the
death of sole bread-winner, In this case, we find that

the respondents have given full details as to why the Case
of the gpplicant was not considered suitable faor com-
passionate gppointment, There is even no rejoinder to the
reply, whiCh was filed by the regyondents 31,08,1998.,

In view of the £acts of this case, we do not £ind any
justification to interfere with the orders of the respon-
dent s, Therefore, this gpplication is dianissed withart

any orde& as to COsts.
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